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 This application of the Central Industrial Security Force seeks 

condonation delay of 29 days in filing of appeal no. ST/87329/2019 

against order-in-original no. 12-13/COM/CD-ME/2018-19 dated 28th 
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December 2018 of Commissioner of CGST & Central Excise, Thane, 

Rural. 

2.  Learned Counsel submits that the internal procedure in 

government organisations for securing approval to file appeal is the 

cause of this delay. 

3. We have heard Learned Authorised Representative. 

3.  Considering the reasons adduced, we condone the delay and 

direct the Registry to list the appeal in its turn for disposal. 

(Order pronounced in the open Court) 
 
 

 (C J Mathew)  
Member (Technical) 

 

 
 
 
 (Ajay Sharma)  

Member (Judicial) 
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